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ORDER SHEET 

Original Application No  

Misc, Petition No, 	
/ -.---------.-----------

Dontempt Petition No.. 
 

Reijeu Application No, 1 

pplicant (s) 

—Vs-  
Respondent (s) 	(A 	 _O'yVY 

- 

hdjocate For the Applicant (s) 

Adjocate For the Respondent(S) 

tes or the Registry 	ft 	Date 	I
Order oF th t 	 Trjbunj 

t.. 
1:. 	H 

H 

H 

-- 

22.10.2O02 Present:-The Hon'hle 
Mr.K.K.Sharma, Mmmi-
strative Member. 

• 	 The 	applicant 	was 

• 	appointed as Inspector in Customs 

I and Central Excise in the year 

1984. He proceeded on deputation 

as Intelligence Officer in the 

Narcotics Control Bureau (NCB), 

Imphal w.e.f. 12.5.2000. For the 

period 1.4.2000 to 31.3.2001, the 

applicant 'was communicated with 

adverse remarks. The case of the 

applicant is exactly similar to 

the case of the applicant in 

O..347/2002. The only difference 

with the facts in O.k.347/2002 is 

that the applicant, in this case 

Contd ./2, 
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22.10.2002 

IAII 
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C. b 

is still continuing on deputation. 

Mr.U.K.Nair ;  learned, counsel for the 

applicant submitted that the 

respondent No.5 gave adverse remarks 

to all the five officers working under 

the reporting officer and the 

reporting officer was also given 

adverse remarks. The applicant made 

representation dated 16.8.2001 which 

is still pending. also heard 

Mr..K.Chaudhuri, 	learned 	Mdl. 

C.G.S.C. 

As directed in O..347/2002 the 

respondents are also directed to 

dispose of the representation of the 

applicant within a period of two 

months from the date of receipt of the 

order and to consider the case of the 

applicant for promotion as per law. 

The application is treated as 

allowed. No order as to costs. 

Member 

Ron 
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BEFORE THE CENTRAL ADM .iNi SThA Ti VE c :t BIJNAL 

	

GLJtIAT I BEi'L::H 
	

1 

(An application under section 19 of the Centrai 

	

Administrative Tribunal Act 1985

'Sn:;QOANo 	 .. of 2d02 

BETWEEN 

1. 	Sri VFanczo 	Int:e1 :i. icence Officer, 
Narcot irs Ccritiol Ekkreau 
North Eastern Renional Unit 
1 mph a 1 )  Man i : i. r 

App licant 

AND 
1. The Union of india 

pi'sentect by Secretary to the 
Govt of mdi a 
ministry of F:lnartc::e New Delhi 

2 The Commissioner,  
Central Exc: lee 	ShI I lonc; :1, 
Me q Ii a :1 a y a 

3, The Director General 
Narcotics control Bureau 
New L/E 1. i i 

4 The Re:Lonal Di rector 
Narcot ci. cc. Control Bure ai.t 
North East Rec! ion a 1 Un i t 
Irnphai-1 Man ipur 

5 Sri. Hi. tesh A. Shah 
Junior Departmental Representative 
Customs Excise & Gold ( Control ) Appel :it 	1'ribLa1 (CEGAT) 
West Reqion Laxmi Bu:i ldinc Ground F loc:r 
Si. r P.M.Road Fort Mumbai-1 

PARTiCULARS PIE'L.  THE APP LI CATION 

1 	PART I CLL ARS OF THE ORDER A(3A I NST flJI CR 	H IS APP L I CAT I QJ 

IS MADE 

This appi :i,catinn is directed atainet the Order dated 

I 

- 	 -'-- 
- 	 . 	

-- 



Ai 

7. 2001 by wh cli adv e rse remark for the p er iod w e f 	1 4 . 2000 

to 31 .3 2001 has been commun icat:ed to the present app! ic ant 	The 

ap I :icat ion is also di rec l;ed acainst the action on the part of 

the respondents is not di sposinc of the representation f i. I cci the 

ap licant aQainst the said order dated 30 7.01 The applicant 

throLtqh this applicant also prays for c:onsiderat ion of his case 

for promotion to the Grade of Superintendent wh i ch has been held 

up :i.11ecJaily. 

2 L lMITTiON 

The app! ic:ant dcc::! ares that the instant app! icat ion has 

been filed with:in the limitation period prescrhed under section 

21 of the Central Administrative Tribunal (c•t 198t- 

: ., 	URISL)IC:1lON 

The app! icart further declares that the subject matter 

of the case is within the jur:isd iction of the fdministrati ye 

Tribuna:l. 

4 .. FACTS OF 	H. CSE 

4 	 That the applicant is c:it:i.zen of India and as such he 

is entit:Led to all the r'iphte:., privi leces and protection as 

çuaranteed by the Consti tut ion of mdi aand laws framed 

thereunder 

42. 	That the applic:ant Joined his service as lnsp-ector of 

Customs and Central Ec i se in the year 1984 and by now he is 

over due for promotion to the Grade of Superintendent During his 



ir 
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er/ice 	asIn&'c:tor 	he was sent: on deputation 	to the off ice 	of 

Nai'tot i ca Control 	I.ureau 	(NCI ) North Eastern Rep innal 	Unit 

Irnphai 5  as 	intelligence 	Officer wef.  12.5.2000. His 	such 

appointment 	on 	deputation under NCB 	is cont; mi nçj 	till 	date 

Durinp suc::h 	deputation 	period the applicant received 	the 

financ:i. al up gradation benefit under ACP scheme 

4.3. 	That 	surprismnq:ly 	encq'3 the 	applicant received 	a copy 

of 	the order dated 30.7.2001 	by which c::ertain 	adver'sa 	remarks 

hav,e 	been 	communicated 	for 	the period 	from I 	2000 to 

31.3.2001. 	The 	period 	in question is the period in 	which the 

applicant 	is on deputation to NCB lmpha:i., 	i 	a 	his present 	place 

of Work.  

A 	copy of the said communication 	dated 

3072001 is annexed herewith and marked as 

ANNEXURE- J. 

4.4. 	That 	in the said Annexure-1 	communication 	the 

assessment endorsed by the Reporting Officer in part III 	was 

ry good 	but the ra vi ewing author i ty re fused to ap rae w:i th 

the, remarks of Report:ing Officer To that effect the Rev i ew:ing 

Officer 	has piveri altopet:her 5 	(five) reasons for 	such 

disagreement 	It 	is pa ri: i nan I; to men I; ion here that 	the 

Su.erintendent NCE (Sri R KL) Sinph ) is the Reporting Offic:ar ,  

to the applicant whereas the Regional Director NCB (Respondent. 

No:5 ) is the Revi ewing Authori ty Both the Reporting and 

Rei owing Off :ic::er were also deputationist from the same office 

i , Customs and Central Excise The app:i icant immed iately atter 

rat; a ip t of the said Commun i at i. on pro fe rred a re: resent at ion 

daed 16 S$001 to the Add i tionai, Commissioner (PRY) Central 

Exise and Customs Shillong, h:icthlig ....ing ... e factual aspect of 

3 
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21  

the matter 

A cc.py of We said representation 	dated 

1820ki is annexed herewith and marked as 

NNE: x 

4E 	That the appi icant becs to state that from the reasons 

ci tad by the Revi ewincj Officer ( Respondent No5 ) are vague and 

:irefinite.. In fact it does not carry any meanincf at ail 	It is 

pertinent to mention here that one of such reason i e 	reason 

No2, Indicates the iii motive of Respondent No5 in handinq the 

rnatter. In the said clause 5 the respondents No 5 mci icateci 

his disagreement on the fact that the Reporting Officer of the 

anpi Icant being his batch met in their Parent Cadre the 

asesment made by him shows tot al non-a!Jpl i cation of mind 

without any further detailed discussion over the rnatter. This 

reason in fact does not carry any meaning at all and same rather 

depicts total non'appl icat:ion of mind by the Respondent no 5 it 

is stated that the Sucerintencient beinc the eimmedi ate super:ior to 

the applicant is the fittest person to know the fac:ts and figures 

of his junior, and th is thus cannot be a factor of such 

disagreement Needless to state here that the other reasons of 

disagreement by the Respondent No.5 are at so base less The very 

root of such disagreement is the reason No 5 as discussed above 

and that in fact affected the Respondent No 5 in mak inn further 

remarks Taking into consideration the submi asi. on made by the 

applicant in his representataon it is crystal clear that the 

Respondents No 5 with an ulterior motive to vict im:ise the 

applicant recorded these adverse remarks without any basis Apart 

from tn at in the instant c: ase the proceoure meant for recording 

adverse entry in CR has not been followed by the responden ta The 

reaondenta before recording of adverse entry in the CR ought .. 0 

4 



have communicated the anp:1.ic:ant 	in the 'form of 	an warninç 	but 	in 

the 	instant; case no such procedure has been foIl owed 

40 	that 	the 	applicant 	beqs 	to 	state 	that 	the 

rer'esentation submi tted by the applic ant ( Annexure-2 ) dated 

17 	2001 aoainst the aforesaid adverse remarks were forwarded to 

the f(espondant No 5. for his comment., and to that ef'fec':he 

Respondent No 2 issued a letter enc iosinq the representation 

Howève r •t; i. 11 date the respondent No S has not yetc ommun icated 

an/such comment to the respondent No 2 

4 7 	That even after a laps of about one year the Respondent 

No 5 q has not yet communicated any rep iy / remark in terms of 

let er addressed by the respondent No 2 This fact clearly 

indicates the fact that in reality this remarks have been made 

only to victimise the applicant with some Ldter'ior motive It is 

stated that till date no c:ommunication has been received by the 

applicant as well as the Respondent No2 Durinq these period 

ti'i e Respc:!nd en t No 2 d ec: i ci ad to promote number of Inspector of 

Cus oms and Central Excise to the Srade of Superintendent Customs 

and Central Exc i se The Respondent: No 2 there a f 1; e r issued another 

order dated 28.8 2002 to the Respondent No 5 who at present ).y 

work ing under ( (2ESAT ) Nurnbai as Junior Departmental 

Rep resentat 1. ye 	request i np him to submit the cc'mment;s on the  

nrexure-2 representation submitted by the applicant at an earl 

dat a Inep i te of such repeated request the Respondent No 5 is yet 

to subm i t h is report 

copy of the said letter dai;ed 28 8 2002 is 

annexed herewith and marked as 	N4ExuRE:-3 

40, 	That the applicant beps to state that in the meantime 



tb e Respondent No 2 has issued an order oat ad 23 9 2002 by wh I ch 

149 Inspectors have I::een promoted to the Grade of Gupa;'i otandent. 

Custom and Central Cxc: isa. As per the prevai lincj seniority 

posi tion as on 15 2001 the name of the app.t i:ant should have 

been at serial No 101 (a) ( in between 101 and 102) in the said 

order of promotion dated 2392002 

A copy of the extract of the Seniority list of 

Inspec:tors as on 1 5 2002 and the other dated 

2392002 are annexed as ANNEXURE and 5 

49 That 	the applicant begs to state that due 	to 	non 

final I sat I on of hi. s c see for expunqt Ion of adverse 'emarke the 

Respondent No 2 has not consicJereci his c:ase for promotion to the 

post of Superint;endent it: is stated that; the Respondent No5 is 

sol ely responsible for such delay in final isation of the metter.  

The Respondent No5 is yet to c::ommuni.cate his remark even after ,  

repeated oersuas:ion for last one year by the Rasoondent No 2 and 

euc:h an Off Ic::er while makinq comments like 	no :incl ination of 

work" should have applied his mind 	The Respondent No. 5 . who is 

/?t to react On I etter I SSLCCI to him In the month of Aug 2001 

followed by number of reminde re., cannot endor'se his remark in 

i'espect of " inlinstion of workr This fact clearly indicates 

the maiafide intention of the Respondent No5 in recording the 

said adverse remarks, against the applicant and It cc nssfely be 

conc: luded that the entire remarks recorded by him thus vacue and 

i thout any bas:i. s Even the respondents No 5 before recording 

adverse entry in the CR of the applicant has not issued any short 

of warn I nc! etc as requ i red under 1 aw and on this score alone the 

mpugn ad order dat ad 30.7.2001 : s not suet a inab 1 a in the eye of 

1 aw and liable to he set aside and quashed 

0 



It is a fit case wherein the Hon h.ie Tribunal may be 

r I eased to enforce the personal arpe arance of the Respondent No 5 

bere th i a Hon b .1 e Tr:ibuna I to explain reason for such delay in 

handi inc:j the matter. 

4.10. 	That the applicant becs to state that in terms of the 

promotion order dated 23.9, 2iø2 most of the jun :i or have been 

promoted to the qrade of Superintendent içjnorinç; his case 	only 

in the name of so cal led adverse entry. The Respondent No..2 beinç4 

the competent authority ouqht to have pun :i. shed the Respondent No 

S for hi a such inaction and insubordination 	Under these 

c 	rc 	inst ar:: es 	the 	Pc5pnnci en t No 2 ouh t to have acted of 	its own 

and 	oucih t 	to have 	fine used / 	ci :i.sposed 	of the 	representat: ion of 

the 	applicant 	( 	Annexure-"2) without 	takirip consideration of the 

reman.:: 	of Respondert No5 on the count of inordinate 	delay.  ?s 

per 	the 	provisions c::ontained in various Govt of 	Indias OHM, the 

respondents 	are 	duty 	bound to dispose 	of the 	representation 

against 	adverse 	remark wi. thin three months but 	:i. n 	the 	inst ant 

case there has been complete deviation of such quideline and on 

this score alone the impuqned order is not at a! 1 sustainable and 

liable to he set aside and quashed 

The applicant craves leave of the Hon ble Tr:ibunal to 

produce the said quicJelines at the time of hearinq of the case 

4.11. 	That the 	applicant becis to state that 	the 	Respondent 

No5 	is 	in habit of harassinq his subordinates 	in 	all 	possible 

manrer. 	In 	fact: 	Sri 	R.K.D. 	Sincih, the Reportinq Officer 	of the 

app 1 ic:arit: 	was 	the immed i ate 	jun ion to the Respondent No 5 	in NCEI 

The 	Respondent No5 	was 	the Reportlnq 	Officer 	of 	said Mr.  

R:D,Sinch 	( the 	reportinq 	officer o .......ic 	applicant 	) 	and while 

/ 

IS L  
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wr :1 t inp 	the 	C P 	of Mr. 	8mph t;h e Respondent 	No 5 as usua l, 

recorded 	adverse 	entry 	against all 	the 	column 	but same was 

revi ewed 	by 	the Rvi ewing Author:i ty 	Those 	examples are only 

ii] ustrati. ye 	but 	not 	exhaustive At 	the 	relevant point of time 

there 	were 	few more 	I nsp cc: t;ors of Customs and Central Exc: :1. se on 

deputat:ion 	to NCF1 	inc:ludinct 	Mr.  8mph 	as well 	as the Respondent 

No ..5 	and 	the Respondent No5 with ulterior mot; ive spoiled the 

career of all 	the said Inspectors 	who were due for promotion to 

the Post of Superintendent 

4.12. 	That the applicant begs to state that in terms of the 

p rmot :t on orders dated . 	9 2002 most of the juniors have be en 

given benefit of promotion to the Oracle of Supe rmntenden t: 

iqnorinp the case of the applicant. However, the said order dated 

23.9 2002 is yet to material ised in terms of post ing and as such 

ii av 1 nçj rep ard to the urp ency in the matter the app i a cant has come 

befDre this Hon ble Iribunal prayinp for a speedy redressal of 

his grievances with an interim prayer spec:if:ica.ily to the 

Ree.pondent 	No 2 not to fin a]. ise 	the post i ncj of 	these lnspec:tors 

and to keep one Post of Superintendent var ant 	for the app I Iran t 

t:t Ii 	tanalasation 	of the UA 

S f3ROIJNUS FOR RE I......rEF wi m LE1cL PROV IS I ON 

	

5.1. 	For that the action/inaction on the part of the 

Respondents in i ssu :incj the :i.mpupnecJ order dated 30.7 2001 in 

iol ation of the puidel ines mentioned above as per se i:t legal and 

arh I tr'ary and same is 1. 3. ab :1 e to he set aside and quashed 

	

52. 	For that the respondent No S with an ulterior motive 

has recorded the adverse remarks in the CR of the app I ic ant and 

8 
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as such same i. s not sust a: nab 1 e in 	the 	eye of 	I aw and 	ii abJ e 	to 

be set aside and puasred 

5.3. 	For that the Respondent No 5 has acted cont nary to the 

settj.ecl principles of law relatinq to recordnr of adverse 

entries wi thciut afford :i. rip h :1 m any opertu.n I ty of hear i nq be fore 

such act ion and as such seine is not sustainable in the eye of I w 

and liable to be set aside hemp v:iolat:ive of Art: 14 and 16 of 

the Constitution of India and laws framed thereu rider 

5.4. 	For 	that adverse 	rernarl<s c:ontained 	in 	the Annexur 	i 

order dated 3-7-:2001 	is 	vacjue indefinite 	and 	it 	does n cit. 	carry 

any 	rican :inc.:i and as such same is not sustainable 	in 	the eye of 	law 

and 	ii able to be set aside 

5.5. 	For that in any view of the matter the impucjned act: ion 

of the respondents are not sustainabae . ..the eye of 1 aw and 

liable to he set as ide and quashed 

The applicant: c:raves leave of the Honble Tribunal to 

advance more prounds bot:h 1 ecal as well as factual at the time 

Of heaniric:j of the case. 

DETA i L. s OF REMED I ES EXHAUSTED 

That the app I icant dec 1 ares that he has exhausted 

all the r'emed Ice aval 1 able to them and there is no 

alternative remedy available to him. 

MATTERS NOT 	&:v I OUSL ' F I LED CIR PENDING I N ANY OTHER 

CO(JR I 

The app I :i.carit further dccl ares that he has not 



tUed previously any appliction writ petition or suit 

r'ec a rd i nc the qr i cv an cc s in resl:! cc t of wh i ch th is 

app ii c: at ion is made he tore any other court or any othe r 

Eench of the Tribunal or any other author ty nor any such 

application writ petition or su:it is pendinq before any of 

thE' m 

B RE L I EF sc:)ueH't" FOR 

Under the fec: ts 	and c: i rcumstances stated above 	the 

applicant 	most respectfully prayed that 	the instant application 

be 	admi tted records be cal led for and after hearincj the 	parties 

on 	the 	cause or causes that may be shown and 	on perusal 	of 

records 	be crant t he fol:t ciwin;' rd 	ie'fs 	to 	the appl icant 

G1 	To set aside and quash the :impuQned the adverse entries 

contained in the order dated 30 72øøi (Annexure" 1 ) 	and to 

provide 	all consequential service benefits to the present 

applicant 

82 	To direct the respondents to c:anside rtbe case of the 

ap, , icant' f for promotion to the Grade of Guper'iriterden t Customs 

and Central Exc::ise without ta::inc into consic:!crat ion the adverse 

entry contained in the Annexure-'-:i order dated :7201 with all 

consequeri t I al service hen eli ts 

8,3. 	Cost of the app 1 icat ion 

8,4. 	Any ot;her relief/reliefs to which the applicant is 

ent I t Led to under the fec: ts and c: I rcurnstanc: es of the case and 

deemed fit and proper.  

Ion 

rIA 

1 
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9. INTERIM ORDER 1YED FOR 

tinder the fac::ts and circumstances of the case the 

app I icants nrays tor an interim order ci : rect ing the kspndefltS 

consider' t h e case of the app I J. c a n t for promotion to the poet of 

buperintendent, LUStOT1S and C5entral Excise, without cakinç4 into 

consideratIon the adverse entry as reflected in AnnexLtre 3. 

c:omrnuflication dated SØn 7n 2kkU 

* nunun tEwfl 	
.lii*flkU*n:t 0$ S0 *n,..00vn*gvL0W0021fl* 0$ 

11 pARTICULARS OF THEJ PO0 

in IvPnOv No 	 E6o1 
2 Date 

3 Payable at 	Guwahat i 

12 LIST OF ENCLOSURES 

As stated in the Index 

11 
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I 	Sri 	VHanc:zo 	son of H. Jeinenq aqed about 45 

yeir. Intelligence Offic:er, N.C.B Reg:ionai Unit Imphal Manipur,  

do hereby solemnLy at± i rm and verity that the statements macic in 

paraQraphs I\? are true 

to my knowl edce and those made in paraqraphs 

are also true to my I a 1 advice an d the rest are my humDi.e 

submi6sion before the Hon b 1 e Tr :i. buna1. I have not suppressed any 

matci'ial facts of the case 

ndIsiqn on this the Verific:ation on this the 10th 

day Mf Oct , of 2002 

Siqnaturc 

No 



ANNEXEMNE 	- 

d4LLONG 	 I CENTRAL EXC1 
1 OFFICE oP THE CO/fPI'IONER OF 

ILl 
• 	I' 

I j dearV71an.gs.o,  • 	
DI0.C.NO.I%(9)ct/CON/2QPJ//?7Yr?/ 
Dated 

Subject:.,. Adverse remarks contained in Ehe Confidential report for the period from 1.4.2000 
- 31.3.2001 - Communication of. 

. S • • • .......... 

The following is an extract from the report on your work during the period from 7.4.2000 - 31.392001 	
••• - 	 S 

PART_IH 	ASSESSMENT BY TBE REPORTING OFFIcER!. ; 
1, 	

Quality of work(Evaluaté with 
knowledge of Law and p r ocedures, at5j'ttcf, 'to relevant details, abil it1,, to analyse problems and find solutions 
judgment and sense of proportion)-  

REMARKS :— The officer reported upoiz s ry intell2gent, V 	
has knowledge of law and procedure, is a • 	 judicious officer, 

Good. 

Promptness in attending to work( Evaluate with reference to field duties as well as office 
work and sPecially with 

reference to reduction of arrears and preparation and sub- 
mission of various i eportS returns and maintenance of record,,) 

REMARKS 	
The officer reported _upon is very prompt in - in 	

as well as office work, does not keep preparbs 
report•s and .Q'eturns t1r1iW, V  7Jztdins records very properly. -. Pery good. 

Industry and conscieztiousne3s 

REMARKS :-. The officer reported 	 hafrd working 
V 	 and very cons ioüs oP'?1 g , 

Very Soo.• V 	

Executive abUities displayed (Evaluate with reference to 
initiative drive and readiness to assume responsibility) 

RE/lARKS :— The 
officer reported upon has got all executive 

abilities, always takes initiative in doing 
work with keen sense of responsibility. 	V 

- Very good. 

Discjpjin, 

REMARKS :— The officer reDorted upon Is very well discip-lined o fficer within office and outside office. 

..krv good. 
v Punctuality and attendance. - 	

V REMAJ?J(S :- The officer 
reported upon te very punctual in 

Attes ted 	attending office - always Comes to office in 
time and leave office in tixe. 

- Very good. 4z 

- - 
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Other observations, if any. 	 -. 

•t. 	. 	 I 
Mention here any other factor, wortp special mention e.g. 

health, family problems, indebtednesitfntodrink 
and gambling, temperament, resourcéfutnesê etc. which have 
a bearing on the Officer's performance, 

REMARKS :— The 5if leer reported 	 -sound I 
health 

has got no family pr6b2emsj8ot athflc -ted to-
drink and gambling, bears a sobre nature. 

Very good. 

Special aptitudes (Mention here special aptitude, if 
any, such as skill in noting and drafting, tariff classi-
.ficatton, valuation, intelligence and investigation work, 
administrative work, statistical analysis) 

REMARKS :— The officer reported -  upon has skill in noting and 
drafting, does investigative-work as per statute, 
has got adrainistrativ-e qualities and statistical 
knowledge. 

- Very good. 

Integrity, 

I 	,.. 

REMARKS :— Beyond doubt. 	 . 
. 	 Xcv• good. 
idtct'i R; 

REMARKS OF THE REVIE/VING OFFICER'. 	 - PART - IV 

9 '  Length of service under the 

REMARKS :— 10 months. - 

70. 	 - Do you agree with the Reporting Officer in regard to his 
remarks on the resume of the work done by the officer  as 
contained in Part—Il or the Report ?If not, indicate briefly 

- 

	

	 the reasons for disagreeizg ifth the Reporting Officer  and 
the extent of your disagreement. 

REMARKS :- I dO not agree for the following reasons. 

1. The officer àhowed consideJ'ible aptttude for 
work when he joined. He almost single haae42y was able to 
organise a function to mark 'Internationaj L)aV against Drug 
Abuse & Trafficking' on 26.06.2000 at Churachanapur. Later 
on. he also- conduc-ted a good visit to the Drug rehabilitation 
centres in Churachandpur. 	- 	- 

r 
2, However, all work stopped after this from. 

August 2000 the officer has exhibited a Verynarrow and ability 
for clerical work. He does not even scrutinize the files under 
his charge. He is not conversant with the statistics of his 
jurisci -tct -ton, He Can not even pt!rise such files to genarate 
reports. It indicates thc,t he lacks the will to work deligently. 

Contd, ..,. . .P/3 
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3. He does not the1aw,_he_js dealing il?it.h nor has he made any effort to learn it. Piles are put up without any opinion J 	or point of law, when sent back for 

such opinion, they were never put up again. Sheer incompetence 

Has gathered no intelligence('exCept One unprociuc_ 
ttve one) and booked no case. He does not know how to conduct either 
a follow up or a discreet enquiry 

parent His reporting officer is of the same batch in his cadre Customs & Central Excise, Shri, Hang2o before 
ACR, 

his reporting 	 may get promoted officer, Hence, 	the latter's platitudes in the 

11, 	Over 	all assesment of performance 

REMARKS : 	The officer 	hos a narro 	ana -l-imi - e 	approah -  to work, He Can deal with only 	type_Of One 	sz4b,/ect and that too only such that iscleT 	lftFnatürd 	Re exhibits no executive abilities. Shows no d'ive or initiative, ffxcept for his singular cont7ibution in organising the 	'Internat.. lonal day against Drug Abuse and •7'afficking 	on 26.6.2000 at Churachandpur and study of deaddiction NGOs therein, 
his performance has been dismal. He has gather no intelli- gence(except One Unproductive one) dpd has made no case, 
does not know how to follow uP/conaupt discreet enquiry. 
Has made no effort to learn the law he has to enforced. 'POOR' 

. •. •. .. I •• •, 

pointed out. 	I hope you will endeavour to over come the shortcomings 

Representatjon,iy any, in duplicate Igainst the adverse remarks should be made by you within one month Prom he date of receipt of this letter, failing which no action will be taken on any such repre-sent atton, 

Please acknowledge the receipt of--this lett-er- -- --- 

Shri. V.Hangzo, 
Iflspector,NCB, 
Im.phczl Regional Unit, 
Paona basar,Imphal - 795 001. 

it 

Yours sincerely, 

( B.THANAR ) 
ADDITIONAL COMMISS%ON P&!L 

4L1V C  
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EXUREJ-J-- 

TO 

The Ad4itional Cormnissioner (P&V), 
Customs & Central Ixciae, 
Shillong. 

Through Regional Di,ctor, 
Narcotics Contvl Bureau, Regional Unit, Imphal, 

Subject:- Explanation on the advorae remarks in my 
ACR for theyar2000-2O01. 

Ref. * ; D.0.C. No.II49)27/C0rOO1/979-81 Dt. 30.792001 
and 
Letter No. NCB F.No.41/01/NCB/ThP/ACR/1N2 
Dta 398.2001. 

Sir, 
With referenCe to letter No* quoted above on th. subject, 

I have the honour to submit herewith .o .*ittenp1anatiorr'for - yw--- ---
kind perusal end taking necessary action. 

I • In respect of Part-tV: Remarks of the Reviewing Officer contained 
in Par1O:(2) it is mentioned that all works stopped after this 
from August,2000, the officer has exhibited a very narrow and 
ability for clerical works, etc. 

2. 

; 3. 

I beg to submit that I have been working since August,2000 till 
the end of the year 2000-2001 as i was doing .ar3.air. I did not 
exhibit any adverse attitude to my duties and works at any point 
of time and discharge my duty honestly and e4nc.rely. During 
December, 2000 I have visited Mizoram State on jurisdictional 
tour as per approved T.P. It is possible that I may not be 
aware of some aspect of statistiós 1n the field of my area 
as I am  a human being with limited resource of knpw].edge. 
This may be leniently view in case there is ammission or comm-
ission while discharging my duties and responsibilities.. 

In respect of a remarks contained in pars 10 (3) I bag to cla-
rity 
knowledge of law connected with my duties and works. Files were 
expedited in consultation with superior -  officers. -- 

In respect of Pars 10(4). I bog to state that I was working in 
the office a s if a clerical staff as nature of works warranted 
on workng days and less time was available for field investi' 
gation ithich has resulted in a slow progress of field works. 
This does not mean for lack of intoligence. 

4 6  In respect of Pare 10 (5), I beg to submit that promotion to 
any officer is given according to the vacancy. All persons bob- 
nging to the same batch may not be given promotion at a time. 
Not getting promotion along with my Reporting Officer doea not 
mean incompetence on my part but lack of opportunity. 

5. In respect of Para 11. It-repeated-the -POint raised in para 10 
above. As such I could not offer any more apecific explan'atiofl. 

Under the circumstances and facts mentioned bov•,'X have 
the honour to recluest you kindly to drop the proposedOreding\of 
POGt in my ACR for the year 2000-2001 in the interest of juitta. and 

fair play; for which act of your kindness Ishall remain graeçul 
to you. Your çsLthfullY.  

(V. HANQZO) 	 \ 
Inspector, 

Customs & Cøntral Excise 
On deputation to NCB,R.gional Unit,Imphai.'.. 

'C 
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ANNEXURE. 3... / 	
QNTL / 	
rMMEDIATE .11 

• 	
. 

/ 

GOVERNMENT OF INDIA 

	

( 	 OFFICE OF THE COMTYHSSIONER OF CENTRAL EXCISE 

Q.Nq.11(9)8/MN
~

/20402///V 	 Dated _ 2UfigQ 
Shri. Hitesh A. Shah, 
Junior Departmerftat Representative 	 - 	 -- 	 - 

Customs, Excise & Gold (Control) Appellate Tribunal (CEGAT), 
West Region, 
Lakshmi Building, Ground Floor, 

• 	Sir P.M. Road Fort, 

	

st 	Muntha!OQOOI 

Subject:- AdVCISC rent a rhs co rita Ii Cd in 11ICCOH1IdCI hal reports for (he 
Pcriod from 1.4.2000-3 1.3.2001 in respect of Shri. N.R.Mon, 
Shr i V llungzo, Slur K N Singh and Shri TB Singh, alL Insprs 

- Non-i eceipt of comments eg 

	

• '. 	 - 	- 	 S  

	

• 	 Please refer to tills Office s letters under even No.1047 dated 06.09.2001, 

	

• -- 	 C.No.II(9)24/CON/200 1/1033, C.No.11(9)26/CQN/200 1/1032 and CNo,I1(9)27/CON/2001/] 034 dated 28.032001 on tile above subject. 	 - - 	

- 

Your comments on. the representations submitted by the above-mentioned 
 otccrs on the adverse remarks recorded in their ACRs for the period as mentioned above, have not yet bcen subrulUed till chute. You arc theiefoic, requested to submit the same immedIately to enable this Office to dispose the cases at the earliest. 

Treat this as MOST URGENT 

(B.TIIAMAR) 
MDU'10NALC0MM1SSJ9NER(P 

----S.  

S . - 	 - 
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__________________________ 

04 05 
.v. . 	1••• 

07 
.. 	.. 	- 

08 I j_Siba Prasad Neog 	i- 29 08 52 22.0.7.76 10 10 81 22 07 76 DR   Bikash IKurnarSaikia, (SI), B. Corn. : 	OtOi.57 .. 08.03.82 13.0587 08. T . DR.  Chandan Kr. Chanda, B.A 	•. 10.12:55 25.01.77 - 	13.05.87 i8.1.82 DR  
i. 

1 	4. Chandan Biswas, B.Sc 	 . 247T57. 01.04.82 13.05.87. 4 
01.04.82 DR.  5. Dibakar Choudhury, B.Sc 	: .07.T7 . 09.Q7.82 -. 	13.05.87 09.0.7.82 

. 
DR 1 	6. SudipKr..Nandi,B.Sc 	. 	. 01.02.51 	. 07.09.77 1 01.12.82 1 	16.11.82 	. PR 

. 

 T r7. Amit Kr. Deb, Matric 	.oii4i H06.04.74 01.12.82 f.ii PR .. 	, SrnL Liyda 5hingUang, (ST), t3.A .277i:T 03.02.74 01.12.82 . 16.1t82 - PR 
.'9 Pankajial Singba BA 	.. 	. 28.01.60 :20.06.83 

. 
13.05:87 20.06.83. DR 

. 	. 
. •.' 	. 	.. 	. 

'lO Tarun Kr Singha B Sc oi 02 57 22 1083 13 05 87 22 1083 DR 
Panna$alSingha. B.Com 	. 	.. 	.. .• 	30001.58 - 20.06.83. 13.05.87 20.06.83 .- 	DR.: :, .:.. '/12. . ,Ashok Kr. Dy. 8:A 	. 	: . 	.. 1,0.06.53 10.04.78 01.0883 15.07.83 

•. 
PR 	•. 

.. 
.. 	; Smt H Memcha Devi B Sc 0112 57 O 0583 	13 Q5 87 050583 DR 

. 

'1 Debashsh Mazurnder B Corn I 	220157 .02 0583 130587 020583 DR 
'-"15 Jarnkhogn Haokip_(SI)_B B.A. 0103__6 00583 130587 300583 

- 

SmtHilda Mary S'nrem, (ST),__PU.. ____. _ 
DR 

 .07_12 _ q40278 010883 050783 PR 
'17 AbdulMutahb,_B Sc____________________ -  

___ 
010157 311280 130587 07_0783 DR Sujit MiShra,:8.Sc.:. . .... .. 	.. _ .1701.59: -08.09.83 .  13.05.87 .08.09.83 DR. : '/19 Sd Taffique Hussain__B Sc 200958 0610 83 300587 

. 
06_1083  '-"20 DhanuRarnDas.pu 070250 260278 010883 220783 PR '-'21 B 	RatakiBsc 251257 020583 130587 020583 PR -22 i26n 	Mazurj  030161 180583 130587 180583 DR Rajkur 1inr 05.83. r'zzro 	I 

- 
- L. 
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/ 	: • 	 • 	 9'8. 	Ms. La;chang1iani.sai) 	 . . 	 26.o5:7 	29.07.87 : 	S 20.0583 	DR • : 	• : • 
: • . •. 	 • 	

.. 	 : . , 	 Darnoaro Bhokbarj (ST) B A 	 01 09 59 	07.10 1.83 J 29 07 87 	07 10 83 	DR 	 - 

S 	
'Q - P3l)j  ?ter Kujur, (SI) 	 : 	• 	 • :05.06.58 	:08.09.83 J29.Q7.87 	. 08.0983 . 	 DR 

 
;çor -i JkDenath B A 	 310158 	070984 	290787 	070984 	DR 402. Rex Hungja,.(ST) . 	 . .. 	 . 	 ... . 	 01.06.51 	• 11.0a84 	29.07.87 	.11.06.84 . 	 DR 	

. 	 .. 	 . v103 R K DarendrajitSingh B A 	 01 01 59 	22 03 84 J29 07 87 	220384 	DR 
. 	 . 	 . 	 ,104. Ranabir Chakraborty, B. Sc 	. 	 -. 	 . 	 24.02.53 	

' 08.01.79 fO5.O3.86 	O84 	PR 	 . . 	 . 	 .... .. 	 . 	 . 
. 	 . 

-",O5. f H3rotosh Kr. Das, B:A • 	
-. 	 16.05.60 j 27.1O.84J]29.o7.8T 	.T73ö4 . 	

. 	 . 
.7:-:: . . .. •: . . . 	 • . "106 hareswr t3oswrni B Sc LLB 	 01 09 	28 09 84 	29 07 87 	28.0 84 	Dw

DR  
 4O7. Senjay Kr. Mazumder 	31.12T53 • 	 04.0585 , 29.97.87 

 vio. TDipankar Dey, B.Com . : 	... 	.. 	 . 2T01.53 	26.05:71 	02.02.81 	05 
 

. t/.O9. 1 Buddha Pratim Dutta, B.Sp. . : 	• 	 : 29.03.58 	04.07.84 	29.p7.87 	. 0474 	. 	 On fYeputationwitpDRI,shfflong 	. Vlj.O 	j a1 Dencra Sirgp B Sc 	 oi 02 60 	20 03 84 	29 07 87 	
I 	 I v11 	DLtEChOUdhUry BSc 	 i 021259 	iO584 	290787 	17O4 	_P.iii-i OlDeputat;onwrth NEPlNOIDA j112 

I uS SflijJ8fl n2ttachanee P U 	
I 01 09 55 	28 07 7D 	13 03 86 	14 03 84 j 	PR 113. j 	Jkurrr Surcandr Singi. 3.. 	. - I 01.02.60 	i4.O384 	2907.87 ' 	 14.O4 

 

	

. . E 114. Ng.Rustom Mon (ST), MA 	• . 	 . 	 O1.O33T J 09.08.84 (29.07.87 .1 09.08.84 	 :. •• : . : • 1 cx -i5 	rg2:a Lp , zo (STy 	 ci 0: 5 	24 04 84 	29 07 87 	24 04 84 	DR 	g On Deputationwith N C B Imphal 

	

- vii6 1'. S Rit ani Bhowmick B 	 01 oT 	31 07 76 	13 03 86 	12 03 84 	PWj 	 - - 417 SivjTThanaa B Sc 	 23.0 60 	27.0 84 	29 07 87 	.27.04.84 	 I L18 Abhi1t Dey (No 1)6 Sc (H) 	 010261 	120684 	290787 	120684 	
- j 	 - - 	 - "119 Patringshu ChakrabortyB Sc Li43 

- 	 (241261 	100484 	2907 87T 	pQ  V20 I Ms Champa Shorne BA 	2607 76 	190386 ____________________ 1 	.' /121 	hanicthar Kakotj - 	 - 	 - 	 01i2 58 	26 0484 	290787 	 - 	
i- -

DR  
[v22 	bindo Nath Kahta B Sc (ExS): 	- 011250 - 240984 	2907 87 	2I 084,.. [vt~3 idra Mohon Bora B Sc 	
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- 	

29.O7.87 	:30.04.84 	
. . [3O PdnkJ Kr Bhattacharjee B Core 	 01.1259 	260881 	2907 87 	25 0i.4 	DR J 	) -'. 'J 1.31 San,eev <rkar BA 	 1508 60J 17 04 84 	2907 87 	170484  L2. Md. Au Mazar Bhuiyan, BA 	- 	 te.1t02:5ff. 13;0&74 	17.O6.86 	29.11.84 	PR onption with C.S.LAfrport• 
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The 	iiy of the offlceis will be fixed in tho ordt shown above. 
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• 	ihe ollict3 	 idr. tnis nut are heio, alced to exerci. 	Cp1iofl within Ond month fin 
be date dl p a tC wheilto( I.neir inal p tuId he ed lii th hither pc.t c the biG of 
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